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order dated 14. 5. 2004 directed the respondents to 

consider the case of the applicant and pass a 

reasoned and speaking order. In compliance with the 

direction of this Tribunal, the respondents have 

passed a reasoned and speaking order dated 12.8.2004 

in which the respondents have clearly brough~ out 

the vacancy position that existed right f~~m the 

time, the applicant's was cons~dered for the first 

time in 2000 till 2004, when the detailed speaking 
9,~.-

order w~ issued. 

3. A bare perusal of the said speaking order of 
the respondents clearly indicates that the 
respondents have considered the case of the 
applicant but as no vacancies are available in Group 

'C' and 'D' post for compassionate appointment, the 

applicant's case could not be considered and hence 

they have closed the case in accordance with the 

Government of India's and instructions of DOPT OM 

dated 9 • 1 0 • 9 8 • It is, therefore, clear that no 

ground have been made out for anv interference of 
this Tribunal. 

4. The OA is being devoid of merits and it ~s 
accordingly dismissed. No costs. 
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